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States; I concede that point, But we
are here to discuss not only the
rights but also the wrongs of the
State Governments. So now whether
the State Government there has got
a majcrity or no majority is a big
question-mark. Therefore 1 suggest
that we should not distract from the
position that we have already taken
that we have got to discuss this mo-
tion tomorrow after this Bill is dis-
posed of.
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SHRI BANKA BEHARY DAS
(Orissa): Mr. Deputy Chairman, per-
haps you were here in this House
when the Chairman was hearing the
different points of view. He said that
at 10 o’clock today he would be in
his Chamber and whoever wanted to
advise him about the advisability of
accepting this Motion or not might
discuss with him. I think that stage
is over. So we need not now bother
about giving any adwvice to you. My
submission to you is that because the
other House has already considered
the advisability of accepting such a
motion, I think our case has been
more strengthened. and this matter
should be taken up.
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Tt will give an opportunity to both
sides to discuss and if there is any-
thing wrong about what the Governor
has done or what the Chief Minister
has done, we can discuss that also
and the Hcuse should not shirk the
responsibility of discussing that.

SHRI BHUPESH GUPTA: I de-
mand that a discussion should take
place because I will get an opportu-
nity to demand the wholesale aboli-
tion of the Govecrnorship.

SHRI A. D. MANI: I warned the
Chairman two days ago to have a
discussion so that the constitutional
and other points would receive full
consideration. My friend Mr. Chandra
Shekhar said that this House is here
to protect the interests of the State
but this House has also asserted in
the case of Pratap Singh Kairon its
right to discuss the inequities and
excesses committed in a State We
had strengthened the authority of the
Parliament over the States by estab-
lishing a precedent and I think
Haryana must be the subject of a
full-fledged discussion.

MR. DEPUTY CHAIRMAN: We
have had enough discussion on this.
Mr. Guiral to move his motion,

THE PRESS COUNCIL (AMEND-
MENT) BILL, 1970

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): Sir. . .

SHRI BHUPESH GUPTA (West
Bengal): Where is your senior?

SHRI I. K. GUJIRAL: I hope you
will be satisfied with me.

SHRI BHUPESH GUPTA:
course but where is your senior?

SHRI 1. K. GUJRAL: Sir, I move:

“That the Bill further to amend
the Press Council Act, 1965, be
taken into consideration.”

Of
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Sir, I am grateful to you that this
House 1s taking up the consideration
of this Bill to-day. You will kindly
recall that 1in the last session we had
brought up an amending Bill fcr a
very minor amendment and that wags
to give an extension to the ex.sting
Press Counci] so that this Bill could
me brought up. This Bill is the
child of the deliberaticns of the
Memnbers of Parliament Committee.

SHRI A. D. MANI (Madhya Pra
desh): Common child,

SHRI I. K. GUJRAL: I presumec
that. It cannot be individual, We can-
not produce one child individually.

SHRI BHUPESH GUPTA: Do nct
go into the parentage.

SHRI I. K. GUJRAL: The effort
that went into it has produced a
very worthwhile document aad based
on the recommendaticns primarily,
this Bill has been drafted and has
been brought here for the considera-
tion of the House As you know, the
Press Ccuncil was set up in 1967 and
the working of the Counci]l has been
discussed here from time to time
By and large it has been appreciated
that the work of the Council has
been satisfactory. It has also been
felt that from the experience of the

Press Council some more changes
may be brought in both in the
method of setting up the Council

and in the Selection of its members
and also giving it more powers so
that it could have more teeth to deal
with the problems that it is dealing
with. As I said earlier, we all know
the purpose of the Press Council.
The Press Commission had suggested
that it should be set up for the pur-
pose of perserving the freedom of
the press and of maintaining and
improving the standards of news-
papers in the country. Therefore this
Council was set up in 1966 and it has
functioned so far. I think before I
proceed further I owe one apology
to the House and that is that although
the report of the Committee came in
earlier, that is by the end of October
1968, we have taken more than a
year to come here with this Bill. As
I tried to explain last time, when
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the Bill was being discussed, the
main difficulty was that we had to
consult many concerned associations
and authorities before we could ccme
with this amending Bill. That has
taken an unduy long time and for
that T wish to express my regrets to
the House. 8

Some changes in the composition
are being made in the amending Bull.
It will be recalled that in the origi-
nal Bill the Chairman was appointed
by the Chief Justice of India. In the
amending Bill it is now proposed
that the Chaiiman should be ncmi-
nated by a Nominating Committec
consist.ng of the Chief Justice of
India, the Chairman of the Rajya
Sabha and the Speaker of the Lok
Sabha. The Members also shru'd ke
selected by the Nominating Comm’-
ttee. The Act at present provides that
out of 13 working journalists, there
should not be lcss than 6 editors. This
provision leaves the actual numker
of editors somewhat imprecise. The
Committee has proposed the follow-
inlg distribution of seats in the Coun-
cil.

From the Working Journa-
lists:

Ed tors who are working
journalists 6

Working Journalists other
than editors 7

Persons who own carry on
thet business on manage-

ment of ncwspapers ... 6
Other members ... ... 6
TorAL 25

Twenty-five was the recommendation
made hy the MPs Committee. To this
has been added one more, that is, a
representative on behalf of the news
agencies. Therefore now the number
as visualised in the Bill is 26 and the
Chairman.

As regards the 6 members repres-
enting the newspaper owners and

managers, the breakdown of the 6
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seats in the amending Bill is now de-
tailed unlike in the existing legisla-
tion. Out of these:

Two members from among the
big newspapers with circulation
above 50,000;

Two members from among the
, medium newspapers with circula-
tion ranging between 15,000 and
50,000;

Two members from among the
small newspapers with circulation
of less than 15,000.

Having regard to the increasingly
important role played by newspapers
published in Indian languages in the
country, it should be specifically pro-
vided that under each of the category
of editors, working journalists and
owners, at least 3 persons should be
from among Indian language news-
papers. Provision has also been mace
that not more than one person inter-
ested in any newspaper or any grou
of newspapers under the same cont-
rol or management should be nomina-
ted under the category of working
journalists or persons carrying on the
business of management of newspa-
pers.

Of the other 6 members, 3 will be
MPs—two from the Lok Sabha and
one from the Rajya Sabha—and 3
persons having knowledge or experi-
ence in special fields like education,
culture, etc. The UGC, Bar Council
of India and the Sahitya Akademi
should be requested to nominate a
member each on the Council. This
you would see, is a departure from
the existing practice under the exist-
ing legislation. Although learned
members were appointed under the
present Act, we had not visualised or
specified the area from which they
would be appointed and, therefore,
the nominating Committee was doing
this job of selecting the people. Now
it has been decided that these three
institutions which I have mentioned,
that is, the UGC, the Bar Council of
India and the Sahitya Akademi,
would nominate one member each.
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Another idea which has been now
incorporated in the Bill on the re-
commendation of the MPs Committee
is that a review of the decisions of
the Nominating Committee is now
possible.

SHRI A. D. MANI: You can chuck
out a man.

SHRI I. K. GUJRAL: Not we, but
the Nominating Committee by itself
can. It will enable a review of the
decisions by the Nominating Commi-
ttee either on receipt of a representa-
tion or otherwise. Therefore it will
now be possible for the Reviewing
Committee to revise its decisions
about any individual whom they may
have chosen and if representations
are received about him by the Com-
mittee, the Committee would be in a
position to review.

SHRI M. H SAMUEL (Andhra
Pradash): A review will be done by
the Nominating Committee?

SHRI 1. K. GUJRAL: Nominating
Committee itself. Another provision
is, if any particular organisation
fails to submit panels when invited
to do so or olherwise does not co-
operate in the constitution of the
Council, the Ncminating Committee
should be able to fill the vacancies
by nominating persons whether from
the panels submitted by other orga-
nisations of the same category or by
selecting individuals belonging to
those categories so that the constitu-
tion of the working of the Council
may not be held up.

Another point made by the
MPs Committee was that the term of
office of the Chairman and Mem-
bers of the Council should be co-
terminus. This was accepted and
the amending Bills has taken note of
that. The existing functions speci-
fied in section 12(2) of the Act is be-
ing retained with the modification
that the Counci]l should be enabled
to review the cases of foreign assis-
tance to Indian newspapers cn a
reference from the Central Govern-
ment or of its own, because from
time to time we do receive com-
plaints both in the House and out-
side about some papers being helped



221 Press Council

by outside agencies and I think the
Press Council should be authorised to
look into such allegations and come
to its own conclusions.

A clause has also been added tc
enable the Council to make a study
of the foreign journalists, particulary
those b-ought out by the Embas-
sies, their circulation and impact.
You would recall, Sir, that while the
debate was going on last time on the
Press Council Bill, I had made this
point and I had expressed some an-
xiety and said that the number of
journals being published in this coun-
try by the foriegn Embasies needed
to be looked into. We have, in the
last couple of years I think added a
chapter in the Repo:t of the Re-
gistrar of Newspapers for giving de-
tails of these journals and their cir-
culation, sp that the public is in a
pesition to know as to which coun-
tries are publishing how many jour-
nals and what their circulation is.
This Bill is now empowering the
Press Counci]l to loock into this also
so that they may be able to come to
some conclusicns which may be of
interest to the public and to the
Parliament.

Sir, last time when we were dis-
cussing the then Bill here, it was said
that the Council lacked teeth. We
have tried to give not all the set but
I think a tooth or two.

SHRI A. D. MANI: The Bill has
false teeth.

SHRI I. K. GUJRAL: Well, they
were not born with them, and now
we are trying to give them because
the Council is born. (Interruptions).
So therefore the Council is now being
empowered to requisition any pub-
lished record or a copy thereof from
any public office which is not of a con-
fidential nature. These powers are
particularly being given because, Sir
when we were discussing the amend-
ing Bill here last time, the point was
made that, while inquiring into the
growth of monopoly in the press, the
Press Council was not in a position
to call for records. Therefore, not
only have we given them the power
to call for records, the powers of the
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civil courts also are being given to
them under the Act so that they can
requisition the records, and they can
also enforce the powers for taking the
evidence from people whom they
may like to examine.

Sir, I do not have much more to
say at this stage except to say that
provision has also been made at the
suggestion of the Council that it
should be enabled to administer less
severe punishment by way of a warn-
ing or admonition as disapproval of
the conduct of the newspapers, news
agencies, editors or the journalists
concerned, and this is being done be-
cause, under the existing Act, only
censor is provided.

Now, various other provisions are
being made so that the Counci]l may
be 1 a position to apply lesser pun-
ishments also if it so feels. Under the
Bill, Sir, the Council is also being
empowered to get any censure or any
warning or any admonition published
in the paper, which has been warned,
and if the Council so feels that it is
in public interest, the paper, which
is defaulting, has to circulate to its
readers that it has been censured or
admonished.

I do not have, as I said, much to
say at this stage, but I am thankful
particularly to the Members of Par-
liament who served on the Committee
because, I think, they went into de-
tails, examined evidence and also
came to conclusions which are very
much worth while. Before I sit down
I would like to draw your attention
in a couple of minutes to the existing
state of the press which, I think, need
some discussion here. The world over
today, Sir, we feel there is a crisis -
being built up so far as the press is
concerned, and when I say the world
over, I am particularly thinking of
those countries which value freedom
of expression and freedom of the
press. Everywhere, Sir, it is being
realised that the fourth estate is now
being faced by a very new danger,
the danger of the big money, and
everywhere they are feeling that in-
creasingly new groups and cartels are
coming in, are trying to corner all
the modes of expression. The result
is that in some countries—I will not
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name them; we all know them—not
only newspapers, but radio, televi-
sion and other modes of expression
and media of expression are being so
concentrated that public opinion in
those countries is getting concerned.
Up till now, T feel, unfortunately,
human genius has not yet found a
way out of it, but I am sure that, as
our free societies progress, we will
be in a position to come to some such
conclusians whereby it would be
possible to preserve the freedom of
the press and at the same time not
allow the money bags to dominate it.

SHRI A. D. MANI: Not “Mani” 1
believe.

SHRI I K. GUJRAL: The difficulty
with my friend, Mr, Mani, is that he
mixes up his own spelling also snme-
times and, therefore, in that mixinr-
up, he sometimes confuses the fre.-
dom of the press with the freedom cf
the owner. Now, I think it is very
impertant {or us to understand that,
if we want the freedom of the press
to be sustained in this country, and
in every free society, it is imperative
for us to realise that freedom of tle
press and freedom of expressicn given
in the Constitution is to the journe-
lists, and when I am talking of th=
journalists, I am talking of the jour-
nalists as a whole.

SHRI U K. LAKSHMANA
GOWDA (Mysore): What about the
radio?

SHRI 1. K. GUJRAL: My friengd is
more bothered about the radio. I
wish we had an opportunity to dis-
cuss the radio also, and perhaps while
replying to the debate I will come to
that point as well, But one thing I
must say at this stage lest I should be
misunderstood. There is a great deal
of difference; if the radio is under
the control and supervision of a thou-
sand representatives, like the hon.
House here, then the newspapers may
be controlled by this big House o
that big House. This line has to be
understood because, as long as the
medium of mass communication is
controlled by the parliament, which
is duly elected through the democra-
tic process, there is no danger to ifs
freedom. But one thing bas1ca11y has
to be understood.
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SHRI BHUPESH GUPTA: When 1
heard the radio news at 9 o'clock yes-
terday night. I heard much abcut Bal
Thackeray. You gave so much about
him. Well, T do not know who was
controlling the radio, Bal Thackeray,
the Shiv Sena leader, or Mr. Gujral
or my friend, Mr. Satya Narayan
Sinha. There was s¢ much about Bal
Thackeray.

SHRI I. K. GUJRAL: S1r 1 thmk
at thls stage 1 am not called upon
to . .

KUMARI SHANTA VASISHT
(Delhi): This is because of the new
friendship between the ruling party
and Ba] Thackeray of the Shiv Sena.

SHRI BHUPESH GUPTA: May be
due to that.

SHRI I. K. GUJRAL: My hon.
friend, the lady Member, has raised
the question about new friendship and
old friendship, and I think that we
had better not go intc those friend-
ships, because old friendships are
still very taxing to the mind and
sometimes very straining too and the
process is very painful.

Thank you very much,
(Interruptions)
MR. DEPUTY CHAIRMAN :
order,
KUMARI SHANTA VASISHT: But
this new friendship is no credit to

this Government, the friendship with
Bal Thackeray. the Shiv Sena leader.

Order,

(Interruptions)

The question was proposed.

SHRI R, T. PARTHASARATHY
(Tamil Nadu): Mr. Deputy Chairman,
Sir, today I wish to offer a few com-
ments not only on the Bill but also
on the speech of Mr, Gujral . ..

SHRI A. P. CHATTERJEE (West
golrllgal): But that is not part of the
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SHRI R. T. PARTHASARATHY:
...because, explaining the objects of
the Bill the hon. Minister said that
it aimed at safeguarding the freedom
of the press and promcting the stand-
ards of the newspapers in India—if I
have heard him correctly, I entirely
agree with him, but what he has for-
gotten, what he has left out in the
Objects of the Bill,—is the indepen-
dence of the press. Perhaps a slip has
been made. It is to maintain the
independence and to promote the
standards of newspapers in India. I
pin my faith in the word ‘indepen-
dence’ because the Constitution of
India hag not only given us the free-
dom of speech and expression and
also the freedom to write, but it has
also enabled wus, in various forms,
and particularly through the safe-
guard it has given to the judiciary,
to maintain our independence.

Sir, I would agree with the senti-
ments expressed by the hon. Minis-
ter in formulating the amended Bill
that is before this House, but I would
go a step further and say that the
pulse of the nation is felt through
public opinion and in turn it is re-
flected in and through the national
press. And today the national press
in India is occupying an exalted
place and it is reflecting the public
cpinion to a large extent although
this country, by and large, is highly
iliterate,

: - ¥ -

Sir, the basis of democracy is a
healthy press and the press is a
fountain source of public opinion. A
free and independent set of news-
papers will certainly contribute vi-
tally to the growth cf public opinion
in the country and that would mean
ultimately we shall be preserving
not only our democratic tenets but
also the essence of democracy in the
country, The hon. Minister towards
the end of his speech made a passing
reference to the big business holding
and regulating the press, Well T am
completely in agreement with him
though I sit in the Opposition but
where I disagree with him is when
the Government attempts to make a
number of newspapers instruments
of the Government, That leverage
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is very powerful in the hands ot
the Government. 1 do not want to
name any particular newspaper or a
group of newspapers but the hon,
Minister knows in how many news-~
paper directorates the Government’s
chosen nominces are there to pro-
Ject a particular way of thinking and
a particular way of acting. I would
only be content to make that passing
reference without making any point-
ed reference to any particular news-
paper or group of newspapers and
here I would appeal to the hon. M-
nister that the Government under no
circumstances should interfere with
the freedom of any newspaper whe-
ther it be of the capitalist or whe-
ther it be of the origin of Mr. Bhu-
pesh Gupta or Mr. Chatterjee. 1 do
not mind it. But the freedom of the
press should be preserved. Let it go
to the people and let the people under-
stand or misunderstand. If the peo-
ple are going to swallow everything
even if it is bad it will get reflected
in the Government and they will get
what they deserve and they should
thank themselves for it. So what-
ever be the Government, whether it
is the State Government or the
Central Government, it should be
your duty to see that the Govern-
ment does not interfere with the
working of the newspapers. You
should not try to curtail the allot-
ment of newsprint or advertisements
to those newspapers who may not be
singing your tune. I would make
this plea here that the Government
should be very careful and very dili-

gent in the exercise of their functions ~—

towards the newspaper industry a
such. ) ;

Sir, a reference was made to the
constitution of the Press Council- and
to their acceptance of the Parlia-
mentary Committee’s advice to have
a 25 Member Council. They have
added one more; I have no quarrel
with that but I would like to bring
to your notice that during the last
term we have found that the real re-
presentatives of the three organisa-
tions of the journalists have not
taken their rightful place in the Press
Council. The Press Council should
be made as fully efficient and for
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that purpose as fully representative
of the national press as possible.
Otherwise the Press Council will re-
main a paralysed body absolutely
ineffective in every way and my sug-
gestion to the hon. Minister is to
make the Press Counci} fully repre-
sentative particularly of the working
journalists. They have, I believe, been
allotted seven seats; fairly equally
they should be distributed not only
to bodies like the Indian Federation
of Working Journalists-—I believe you
are doing it—but more important the
Press Association in the capital
should be properly represented. I
feel they are not represented pro-
perly; even if they are represented
their true representation is not re-
flected in the Press Council. I would
like to make the point here that the
Press Association of the capital is
playing a vital role in the nation’s
press activities. In the Press Asso-
ciation the cross-section of the news-
paper industry is represented. Accre-
dited correspondents, some of them
eminent, and parliamentary corres-
pondents, equally eminent in every
way, are there and may I ask the
Government whether any of them or
the cream of that category is repre-
sented in the Press Council? I would
beg of you to see, particularly as the
suggestion comes from the Opposi-
tion, that the best available material
from the Press Association in Delhi,
the capital of this country, should be
adequately represented in the Press
Council and at least three out of se-
ven seats should be given to them.
I would ask you to consider this be-
cause in the entire context, not only
of reporting parliamentary news but
in covering the entire news, both poli-
tical and economic, these correspon-
dents have set up an ethical tone in
reporting and I would certainly im-
press upon the Minister for Informa-
tion & Broadcasting the fact that
because of this ethical tone they have
not taken sides; they have been ab-
solutely fair in their approach and
in their writings.

Sir, with the clause which deals
with nomination I am afraid I have
to disagree with the Government.
They have stated that one Member of

[RAJYA SABHA]

(dmde.) Bill, 1970 228

the Rajya Sabha and two Members
of the Lok Sabha will take their
place in the Press Council having
been nominated by the Chairman of
the Rajya Sabha and the Speaker cf
the Lok Sabha. May I ask why you
should involve these two highest offi-
ces of the Speaker and the Chairman
in thisdelicate task ‘and ask themto
nominate? Could you not make a
provision to see that the Rajya Sabha
elects one of its Members and the
Lok Sabha elects two of its Members.
Personally I feel that the task of the
Press Council itself is very delicate
and to ask the Chairman of the Ra-
jya Sabha and the Sreaker of the
Lok Sabha to make such nominations
vyill only involve them in greater de-
hcapy and ultimately you will be
asking them to do a very difficult
job which could not be palatable
either to them on the one side ar to the
Members of the two Houses on the
other side. So I would beg of you
that the Government itself should
bring an amendment if possible today
or tomorrow if the Government and
the hon. Minister are in a mood to
accept my suggestion to leave it to
the two Houses to elect their own
representatives for the Press Council
and not involve the Presiding Officers
to make the nominations.

Sir, one word about the employees
of the Press Council. I am not happy
with the economic standards in which
the employees of the Press Council
are placed. I would only make this
general observation without going in-
to the details, I would very much
like the Government to have a se-
cond look into the whole matter and
even ask the Press Council itself to
look into the matter once again to
see if better economic standards by
way of salaries and the like cculd be
given to the employees of the Press
Council. I would leave it at that; I
would not like to make any further
comment on this point. I would
only say they deserve it; they deserve
more.

With reference to the powers of
the Press Council I am in full agree-
ment with the Government espe-
cially with reference to clause 11
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which seeks to bring its powers in
conformity with the provisions of the
Civil Procedure Code, I would des-
cribe this as a welcome change,

Clause 13 makes it compulsory
that periodical interim reports would
be submitted to the two Houses of
Parliament so that Parliament could
be vigilant about the work of the
Press Council. That is an essential
feature of this amending Bill with
which I fully concur,

Sir, in your speech you made a
passing reference to the newspapers
getting aid from foreign countries.
The whole country knows about it,
how many lacs of rupeeg the Patriot
and the Link have been getting. I
want to know what the Government
has done with reference to this, whe-
ther they have instituted an enquiry
to find out the source from which
this money came and what further
action they have taken in the matter
to block foreign capital indirectly
or surreptiously flowing into our
newspapers in order that they may
indirectly direct the public opinion
and not leave it to our own
countrymen for the public opinion
to be evolved. I would very much
like to see that the Government
takes stringent measures from what-
ever quarter this money may come;
otherwise our public opinion will be
not only mutilated and moth-eaten
and ultimately it will be destroyed.
Sir, I would add only one more point.
Today I make an appeal to the na-
tional press to regulate public opinion
keeping in view national standards,
national unity, national defence and
particularly the youth of the country
should view the varicus problems of
India in the national perspective.
What is happening today and parti-
cularly what the regional newspapers
are doing is to promote regional fa-
naticism. I am confident, Sir, that
the hon. Minister of Information and
Broadcasting sitting there will be in
full aMeement with me when I sav
and even charge some of the regional
newspapers, particularly from Tamil
Nadu, with promoting not a healthy
growth, not a national approach to
problems, not nationalism or the na-

_»tional spirit, but regionalism and even
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a separatist spirit. I am sorry for it.
Unless and until the Government
takes very strong action against these
newspapers, through the Press Coun-
cil if necessary, and see that region-
alism is put an end to and that the
fostering of nationalism is the badge
of the newspapers’ approach, I am
a‘raid we will not march towards
progress in every direction,

Lastly, a word about the yellow
press. I am afraid the Government,
in spite of its supposed vigilance, has
not been truly vigilant, The yellow
press will not only kill public opi-~
nion in India, but it will spoil the
mind of the youth of India and I
would request the hon. Minister to
take the mosz{ stringent measures
not only to curtail, but totally anni-
hilate the yellow press in the inte-
rests of the growth of public opi-
nion, a healthy public opinion and
the growth of democracy and good
Government. I thank you.

SHRI M. M. DHARIA (Maha-
rashtra): Mr. Deputy Chairman,
Sir, at the outset I would like to
congratulate the Government for
accepting the various recommenda-
tions made by the parliamentary
committee regarding the new amend-
ments that should be introduced in
the Bill and accordingly the Press
Council (Amendment) Bill. 1970 is
before us. As was rightly pointed
out by the hon. Minister, there are
various features in the new changes.
The basic changes are to section 4
where we have changed the consti-
tution of the Press Council, to
section 8 where we have given the
right to co-opt members even from
outside the members of the Press
Council, to section 12 where we
have given additional powers to
the Press Council, The existing sec-
tion 12(f) seeks to keep under review
cases of assistance received by any
newspaper or news agency in India
from any foreign source including
such cases as are referred to it by
the Central Government. The powers
were restricted. It was only on
reference from the Central Govern-
ment that the Council was entitled
to enquire into the wmatter, but
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here according to the new section, it
says:

“to keep under review cases of
assistance received by any n:ws-
baper or news agency 1n India
from any foreign source including
such cases as are referred to it by
the Central Government or are
brought to its notice by any inci-
vidual association of bersons or ary
other organisation.”

So, the amendment gives wider
powers.
Besides, under the proposed

section 12{(e), the Council is autho-
rised to promote a proper functional
relationship among all classes of rer-
SONs engaged in the production cr
publication of newspapers or in news
agencies.

As was pointed out by the Minis-
ter, in section 13, along with the
power to censure, the power to wa.n
admonish or even to disapprove the
conduct is given to the Press Council.
The power given to the Press Council
under the Code of Civil Procedure.
1808 is that of a civil court in secticn
14. Previously it was for holding an
enquiry under the Act, Now, 1t can
be seen that the power is given not
only for holding the enquiry, but
also for the purpose of performirg
its functions or holding any inquirv.
The functions are enumerated in
clause 11. So, Sir, the Council, with
its new teeth and all prssible strength
can now go into several aspects.

Up to this time there was no pro-
vision fo- laying any report regardir «
the functioning of the Press Council
before Parliament. Section 18A now
provides that there will be an annual
report which will have to be laid be-
fore both Houses of Parliament and
naturally we shal] be entitled to dis-
cuss the functioning of the Press
Council.

SHRI BHUPESH GUPTA: It is not

so natural. They were very much
opposed to it.

SHRI M. M. DHARIA: I know it.
I happened to be a member of the
Committee appointed by the Govern-
ment and the hon. Member, Mr. Bhu-
pesh Gupta, was also there.

[KAJYA SABHA]
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SHRI BHUPESH GUPTA: Therz-

fore, Mr., Dharia, I was surprised
when you said ‘naturally’. Cut out
that word ‘naturally’. We had to
fight for it.

SHRI M. M. DHARIA: These days
fights have become natural. Anyway,
I should say all the members agre.d.
Mr. Bhupesh Gupta, myself, Mr. Atal
Bihari Vajpayee, Mr. S. M. Josh,
Mr. K. K. Shah, we were all mer-
bers of the Commitiee. Even thcugh
we belong to different parties, the
House will perhaps be surprised to
know that it was a unanimous report
which was given by the Committee.
There was no note of dissent. Nebody
dissented. We all agreed with the
recommendations. It was an assu-
rance given by the then Minister,
Mr. K. K. Shah . ..

SHRI BHUPESH GUPTA: We were
served an excellent Gujarati meal.

SHRI A. G. KULKARNI (Maha-
rashtra): May I sav ...

MR. DEPUTY CHAIRMAN;: Why
do you interrust now? Please conti-
nue your speech.

SHRI A. G. KULKARI_\II: If a pro-
posal for a dinner is coming, why are
you objecting to it?

SHRT M. M, DHARIA: T am sure
that with Mr. Gujral it will be pos-
sible for us to go in for a Punjabi
ctyle meal. So, Sir, an assurance was
given by the hon. Minister that if the
Committee was unanimous he wculd
endeavour before the Cabinet and
request them to approve all the re-
commendations of the Committee
That is why I paid compliments to
the Government for accepting the
core of the report as was given to
the Government.

Now, Sir coming to the function-
ing of the Press Council, there were

S0 many grievances, parchla.rly
from the Federation of ork_1r_1g
Journalists. They refused to join

the Press Council because they said
that there wasg overdomina!‘,ion of
the press lords., So, proper action has
been taken to amend section 4 bv
which there will not be domination

AN

S
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by the press lords. The hon. Minister

hzs pointed it out, Section 4 is regard- |

ing the composition of the Council.
May I bring again to the notice of
.the House that even here care has
been taken to give protection to the
Indian language newspapers? Cut of
these six members from among the
werking journalists who are to be
nominated, there must be three who
belong to the Indian language news-
papers. Out of six who shall be
nominated by the nominating Com-

mittee from among persons who
own or carry on the business
of management of newspapers,

one each shal] be a representative of
big newspapers, medium newsparers
and small newspapers published in
Indian languages, and one each shall
be a representative of big newspagers.
medium newspapers and small news-
papers published in any other langu-
age. -

#ft fresw aat (weawda)

D AR f{'{{-
g Eaar ? . . - _

SHRI M. M. DHARIA: I am hap-
pier.l am welcoming the Bill. Itis
not doing any ®E7ATT or doing any
favour, but I feel that all pussible
precautions are taken where protec-
tion is given t¢ Indian languaze news-
papers and also protection is given
to small newspapers and medium
newspapers and the previous domi-
nation of the press lords and parti-
cularly of the monopoly is now deone
away with, and therefore I welcome
the whole Bill.

Coming to the functions of the Press
Council, T feel that the Press Coun-
c1l is now vested with several pow-
ers. They can for the purposes of
this Act call anybody as a witness;
they can call for any record, and all
those powers under the Civil Pro-
cedure Code are now given to the
Press Council, except that nobody
can be forced to say from where the
material was brought by him, what
is the source of his information, be-
cause it is also necessary for protect-
ing the freedom of the press. After
giving them so many powers if the
Press Council fails in its duty, I feel
it will not be possible for the Press

[3 MARCH 1970)
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| Council to do justice, that justice

which we now exgect from the Fress
i Council, because a reference was
| made to the monopolies and the Press
I council Act under its section 12(2)(j)
says:

“The Council may, in further-'
ance of 1ts object, perform the
following functions, nameiy:

“to study developments which
may tend towards monopoly or
concentration of ownership of
newspapers, including a study of
the ownership or financial struc-
ture of newspapers, and if neces-
sa.y, to suggest remedies there-
for”.

{

We know in this country that it has
become absolutely difficult for any
district newspapsrs to compete with
the chain newspapzrs. Here a con-
stant vigil and a constant study
have to ke ¢one through sem: nie-
chanism by the Press Council, and it
is for the Press Council to make re-
commendations to the Government
to take proper action. It may be argu-
ed where the Press Council may make
a’l the recommendations to the G-v-
ernment, if the Governmnnt fails to
take action, then what is to be done.
Then under section 18 every year
their report will be coming tg us. If
the Press Council says that it had
recommended to the Government but
nothing was done by the Govsrn-
m~nt we shall certainly criticise the
Government. Here I feel that all
possible care is taken to make the
Act more perfect.

(Interruption)

Mr. Deputy Chairman, I was thak-
ing a reference to the concentration
of the economy. As was rightly
pointed out by the hon. Minister.
some care shall have to be taken.
But that is not enough. May I make
a demand that whenever the circu-
lation of any newspaper goes beyond
50,000 or if the investment of capi-
tal in that particular newspaper is
more than Rs. 25 lakhs, the Gov-
ernment should come before the
House and say that all such news-
papers having a circulation above
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50,000 or having a capital investment
of more than Rs. 25 lakhs shall only
be controlled through a trust and
not by private owners? If this great
danger created by the fourth estate
in this country is to be prevented,
if in the real sense of the term that
freedom of expression and that free-
dom of the press in this country are
to be preserved, this concentration
of economy and these monopolies in
the country who are preventing their
freedom and thereby are not allow-
ing others to have their voice . . .

SHRL R. T. PARTHASARATHY :
Mr. Dharia has mentioned 3 very
important point about the creation
of a trust if the circulation is above
50,000. I would like to ask him whe-
ther he means by trust a public
trust, or if the capitalists so desire,
they could make the family mem-
bers into a trust and defeat the ob-
ject. By trust he may mean nationa-
lisation. He must make it clear.

SHRI BHUPESH GUPTA: There
should be a Board of Trustees where
men like Mr. Mani should not be
there, Men like us should be there.

SHRI A. D. MANI: Mr. Bhupesh
Gupta should be there.

SHRI BHUPESH GUPTA:
you.

SHRI M. M. DHARIA: Had my
friend, Mr, Parthasarathy, allowed
me to speak for a few minutes more,
he would have had the clarification
that he wanted to have, Anyway I
appreciate his enthusiasm and his
anxiety. I am very clear that this
trust should be a public trust. But
so far as the trustees are concerned
1 am not of the opinion that they
should be the nominees of the Gov-
ernment. That is not my suggestion.
1 do not want this trust to be made
up of the nominees cof the Govern-
ment. At the same time panels could
be created may be of eminent
jurists, lawyers, professors, journa-
lists, etc. Out of such panels recom-
mendation could be made and that
too in a very democratic process.

Not
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MR. DEPUTY CHAIRMAN: You
have got only a few minutes,

SHRI M, M, DHARIA: Then I can
continue tomorrow.

MR. DEPUTY CHAIRMAN: Not
tomorrow. Your own time is about
to finish, We are sitting up to 6.

SHRI M. M, DHARIA: Then I
shall try to finish, I make this de-
mand today because I have no doubt
in my mind that the present press
law has created a danger to our
democracy, and if that danger to our
democracy is to be prevented, there
1s no other alternative but to come
before this House with a legislation
whereby any paper having a circu-
lation beyond 50,000 or capital 1n-
vestment above Rs., 25 lakhs should
be necessarily controlled and run by
a public trust and not by an indivi-
dual, Let us be very clear about it.
Otherwise this danger cannot be
prevented. So far as the other
mechanism is concerned, I will not
go into detail but it is possible to
work that out. The nomination by
the hon. Chairman of this House and
by the hon. Speaker of the other
House was not appreciated by my
friend, Mr. Parthasarathy. I have
functioned in that Committee, We
have tried to apply our mind to the
extent possible and afterwards to
create that sense of impartiality. So
far as those nominations are concern-
ed on the Press Council, we felt that
these are two representatives, the
Speaker and the Chairman. who are
not only connected with Parliament
but who are aware of the aspira-
tions of the people. The Supreme
Court Chief Justice is there who is
also aware ... (Interruption). 1 do
not want to pass any remark as the
Prime Minister yesterday very right-
ly said that we have faith in the
Supreme Court. The only thing is
that b_ecause of some judgments the
faith in the Judges is being shatter-
ed somewhere. I do believe that the
Supreme Court in this country has
to play an important role in days to
come, - - . e o

- M
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SHRI BHUPESH GUPTA: Every-
body believes,

SHRI M. M, DHARIA: From that
point of view I am sure that due note
of the aspirations will be taken.

9 P.M,

So, here this panel for me is the
most important panel. I mean the
Chairman of our House and the
Speaker of the House of the People
are also there. That sort of panel can
certainly prepare the list of the
- trustees to be nominated and those
trustees could be chosen. I have no
objection. I am not going into those
details, But this is my demand to-
day. Secondly, this foreign money
which is coming into this country,
that is also a great danger not only
to our democracy but to the freedom
of the press, and from that point of
view, good powers are given to this
Press Council. It is for them to go
into all those details in what way
that assistance is coming. They can
call for records. They can have their
proper vigilance, And here all pro-
per precautions shall have to be
taken by the Government, and the
Government should warn our own
friends, all the foreign embassies,
all the High Commissions of foreign
countries telling them that any in-
terference in our internal affairs in-
cluding the_press will not be tole-
rated by this country, There is no
other alternative. T would like to
warn this House that the concentra-
tion of the economy and the hold of
these barons over the press and this
domination of the foreign countries
through some assistance to our
press, these are the big dangers to
and all possible caution and precau-
tion shall have to be taken. If that
is taken and if this scheme of trust
is approved by the Government and
adopted by this House, I have no
doubt that the press in this couniry
shall always remain a free press and
it will certainly serve the cause of
the people. T welcome this measure.

SHRI BHUPESH GUPTA: You
have already welcomed. it,
L/3(N)5RSS—11
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SHRI M. M. DHARIA: I would
like to pay our compliments to Mr.
K. K, Shah, though he is not here.
He was the Minister in charge. 1
would like to say that it was because
of his patience and perserverence
and because of his way of approach
that it was possible for us to have
this. Of course, hon., Members like
Mr, Bhupesh Gupta also helped to
have a unanimous Report. Mr. Gupta
is also a member. It is not any joke.
Because of the co-operation from all,
it was possible, 1 pay my compli-
ments to the Government for bring-
ing forward this Bill, T welcome
this, I wish that the Press Council
will go ahead with full speed and
shall make the press a free press in
this country and shall create the
best possible traditions and conven-
tions so far as our press is concern-
ed.

Thank vou very much.

MR. DEPUTY CHAIRMAN: Mr.
Niranjan Varma.

st frdor o « «fAq, o o & gy
F guTe HAATT WY S F T Y FD e
fear IEFT gWA 9gT M F AT GAT AT
ZaTk frg enfoar off 7 off St £ 7 I7H
oY age A1v F qra qAT AT 1 A7 avfer
Sff Y qEATEATHT § AY R TR AT FE
Fa faars @df gzt Afe afz 98 =%
T & fF aoFz wA47 ¥ & 78 fa= fas=r
FT AT ¥ W 0 I qF T TFAT & T
Ta® F¥ F91 # AT 27 a9 frr A7
=g gaT Y AT A1 gH qAAS £ 6 SqHT
q9TT AT X FYE fAAT T & A T,
wafer fr afs gwk fea arfar S &y
g For & i g ol A A a8 Al
e a1 a3 73 fasmaAT & g9 &
7 F1  fAwTd FT F GEATLIT AT
% fof % & oY aw qAwd § fr o A
gate § aeq adt & | sl foraw feal @
Fe & At ot A oft T A A @ A
e 3aAT Bie faar 917 1 W qw AL



239  Press Council
O [ofy fakem aml] - -
TEF | =9 A0 & WA gw Aw & AUz
# 913 # N1 g2, aq, g7 a9a g 5
IAHT TEIAT SAAT FIE FTAWF TEr & |
5g 4% 98 ohafqar & g A § @
FIE THC AL FT FFAT AT qSiafaat
F g1 § 57 219 & FT7 ey 7 e 7T
S gSAataEt a7 S AT T A4 § A2
A STAT ITEAT & IV SIFTT S a1t ferad
2 T S AR § a8 IaFT ggraar F74
g Jg aw W foar gwr Adi & 1
- [sa awega (= qFAT qA @W)
s T @ ]

A1 foreet i AT AEAT 7 98 19 717
g FT F A A1 T & 6 9 e 0w
FT AET FT WLEAT FIAT QT & AR
FrE FG F AUFTT F AT AT 79
SEAT FATR W F¥ Fu7T welv ¥ fAw AT
I GHT TG F 19 H A1 A W IR AT
afeqare fFar I8 T 9T FTE T
TEAT &, FATY ATHT FT FAIT g A T
fF 30 3w & g9 1§ W W, g9 W
o W qEER A #1, 98 TaaHe
FT 39T & WANTL &7 727 ffeq wadde
F g1 1 AN F ® foF 17 90fed |
T SFIC AT AT g 0 a9 s 3w
wAEfa § £B A AT TAT J1 FHAAT
rfgd = I FT0r a8 fad =@ &=
F /AR AT AT | 59 fas1 7§ 97 wae
3 st fard o1d g€ &, 399 o faqdg a1q
ag & F o7 gaw fara @) v 9 d
foram ot 8, wew sEE faere e A
FITHIT & FALT ALY A1, A« 9 fat F gy
zaH1 faear qgl 9 saey e war @
afFa afe agr 9T 3@ IFT & T F19A
7 &1 a9 &1 T q7g F TF FITA! FT qGr4
feraT ST, OHT T FATAT AT 2 |

THA TAET 41U F K a1 q4qTE T8
« | g wwE & Ag) ava 6 o e

[RAJYA SABHA]

(Amdt.) Bill, 1970 240

FIZ & 16 THET & gy § AT 93 A1
ofaere fad w5 &, A fRTae Q1 safzan
FY frafe &1 #1974 g 1 a7 A1 A8 FEA
fr gdm #1& & st wifreq §, 77 wrIwT
qof w907 fagara 441 § H7 T IAF 90f
&g fagare g, a1 {6 &1 9 safaqat
faa fie ot ga3 aga wfaw w9 T
&, 31 faer &< & AT wmafadt £ s34
AT &7 F47 JASH 2 | TH 9% qAAS
AT A F AL gTH AL TTAT | fHT TER
13 39 fae & F1 qaQ T FH G, A
v § s{ATA FATTHT 217 ATHITT FEIT |
AR AW F gg gwhg & B A gt
F 9ET FIA FlgFIA F A7GT AL &, T
MEL ¥ @A A9 WX F9 A wET S
TE ¥ X F97 A AT G &, ST ATGH
THTAT 97 T2 £ | THH 59 a8 F¥ W
FT I9awT T war g fF foma wefy
AT & S FHATAR 9 fAFaad, I A
FE fage gF1¢ F71 fFEaw A8t faqn
HH AR F A qurArR ad fawe &
ITF & AATERT BT AT T TS FY SATRT
fearag & ¢ &, S & fo@ zad
g FATAT AT E 13 AFTER, $7 13
qra<l § 3 safad XY AT & FATEAR
9dl % o gRt 1w avy faa | g Oed
& fF adr ard G ag gar 5
10 =ufsg & fafeqqd &= & =T &
STAFR g A HAST GHIEARL @ H
TATER BN | 7g focasa ez § | R o
TEAT ST HIFATH (A7) aqrar 17w g fE
6 =ufsq gnt AT 37 6 =afegdi & 3 I
WA & gRF 1 AT 10 AT 3 7 13
AT & g7 | W 9 72 AT ag Farr
T & fF a3 a3 qurare aal & ot qATss
g w1 3w #7 gater a2 3 fF a3 4@
TR, g 20 A A AR FHE |
Al 3efdd ST d =T SATAT HIT W AR
q 26 safFaaT &1 &7 S IAT &, T 26
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FY FA H 16 HAAT FY 7RG TR I |
=fiq vg7 | T T
guT? fam a1 ag #gar B, S fF g
fea Mgw arfear S 7 o9y qqrar fF gaq
BT 5ATA T § f gt wiar & sfaffadt s
T a9 qgd Wi e, gwd 9@ 3 ¥,
ArFANAATE I 357 Y T@A FV ATTEAHAT
REY 8, IEIGA wEEFAT W& fF e
AT § @STAMT, AT 13 5017 71 F1 7A19
# @3 B g wH  qd 97 AT F Ay
grawa g | f%v 3% fasiw =7 & <@d
FIFE ATF-IRAT TG AT | I TR UF
g7 &Y AITATAT 77 & WA

T ATz § vt WY qF INF
FATT g A FAAN 77 R T e
ST RET & W T T A fra e & wfaw
afuFe B wTF 2 AT SA T W L
9T W qAAT § I AFT A XA AL
wr FtEd A, fagd mF frr akhafa
F FAFT (TR WATH FAT TH F
fom ofaw 7 wfer vy foor s 59
SHE T gy %ﬂq({, TOH T ETI'{T%. .

KUMARI SHANTA  VASISHT
(Delhi): Mr. Vice-Chairman, there
is no quorum in the House. We should
be heard by people.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I think the
Whip will take note of this.

oft fadem awl : T qwwAw A R
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fF o oF dvaw 7 £7w FT IS IS0
g, ww from ¥ 1 SR avema & &
SIF FL THRAT 1 '

st wiwar asht (fge) : owa
I FAST |
ot frism et ¢ & wmoy WA A

o g s
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gm wiar afas w1 F AWAT
qEFA T FEA &, Frdied FUAT | AT FAHRT

| gam At w19 g/ (Interruption) w T

q3 EH
ot fatem ant © =iqq, @8 g1
5% (2) 3T 9177 4 FI AT FA &7
fAsgg fFar 797 & 1 SHA U v
“(i) one each shall be a repre-
sentative of big newspapers, me-
dium newspapers and small news-
papers published in Indian langu-
ages.
T 3@ AT F A FAT FIAT T4T
g fx
“one each shall be a representa-
tive of big newspapers, medium
newspapers and small newspapers
published in any other language.”
A “adr maR Ao’ 7 ‘T #Y 9T
& sfy T FT EATT ATHAS FATG | AT
aeEt § faaq o gETne yETtid
T E-—TET F FATAIATE, A6 FIG
ST, STAA( AT & FY WIST AL JgT Tt Ter
2 e TF WIGT IAAT & HAST qT A
FHIST F AT § SR we” B
T fgsars F CTAT W3 e
forar & | zaw wART ag & 7 3 wishar
gzt fipe Frry A wiaeh #1 feamad #34 )
9 F1 99 F941 1 4G AT AR g,
39§ 5T TEEOT HT AT FATIIT]
& fi o7 Y AT & gEETEAT F A
St gfrerg faer wwd, S8 4 faed
farr sae | ag qX A, fra SRR
giramd AT 9T g, AR TF AL
FET T frodt ® us qfsThoeg
faraT AT #1 OF f2Y §OT E AR A7
fgedt #1 weam & wRE T F fad T
#0539 A ATTE AL WE A AT TH AT
3 fa3 @y gfafy a4 &, S9F a9 AuAag
& siTz@ FTO IR HeN A Chfeq
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[#ft Frisr aw]

faez § aw 38 s 99 fr ses 99
5 a0 § G FIfrer FY AT G g 1 AW
guq zH faug | wwEg A& SoE
o AT | AT AW § a9 R h
I FEAT qTd FIST % fgaradt 97 FT
a5%, @1 0 wIaT & wETHAE & 9%
fFq T ¥ g fuw @@, w@w gw
g1 W §3g & 1

sfme T9¥ ©F AT A qqT
% & f fam moaed & Far Aqes @ qi
Hifeaw AAITE ¥ T WA g, T
FISAqH F 7 waad F | AW, "R
=ATO 0T O TA W/ A IW 9T R
FAMERIET § AT g HGT AHAIIIET
T TFNT ST § qE WA F TATATIGH

.

- oft TR A A (ITT 9_W)
=W, E1SH qaﬁma‘éf%lqg?vrsﬁmw
eI @91 T 91, WA GF qTH g
g BISE ¥ FIW AL g | WOE T
TRA g ?

SHRI BANKA BEHARY DAS
(Orissa): When the point of quorum
has been raised the quorum bell

should be rung. Once that point has
been raised it will have to be wrested.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Have
finished?

(SHRI
you

' SHRI NIRANJAN VARMA: No.
Sir. Jsft a7 &7 g forar 2

(Quorum bell rings)
(After the quorum was there)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Now you can
continue, You can take a few
minutes more, if you like, There are
many speakers,
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o fatsT awt ;. sfwq, @@ o
# #A TIW 9T g S A 2 R oAw
TSR F1 ST FEY FRr TEH wiafafac
fasmr =z | =% a1 # AU uF qEE
g & gamar § F faadlt A oo
9 TZT WITTAY | &, 9 AfUH § gHT
F1 g | g faem aret g &, faww
®Y § UF Q1 IS O F qie 7 F 3w
FT g1 ¢ % free a0 517 497 787 9%
FIq § 1 IF g, Terhe A farsiae,
I AT TF AW et 7 e e
I FT 60 A(G Fo & FAI SYTET THTAT
g, IR I B WG YT FI qEAAl
F1 1 A 29 qawd € fa wSfagt & F97
AT FHTAT TZ AT AT K 9C IAT § AT
FIUTeT HETET F1 Avg qAfg+: RO
AFT FUATF T €, 4 [HA0 THL
qar F1 A8 FLEFG &, (99 w@aaargEs
FT AT (FAT AT FZ JT a6am |
TN 2O T AT 5 F UTA 4 FT GAEA
T & 99 gwarg fear mm 8, S9F o
9T &7 OF TN oy aigd fFoaw
T | fwT FAE S 26 wEd
g I ATFRAT FT T AT & FEA
a1 39 FFqT 1 afeafad a8y Fray e,
ST deaml F1 GHI FY B ¥ T4
TFIT FigTw w1 99 @I & a7 378 FA%
37 fa7 fom fav S TifRaee &, S|
famr fmlt sF1= T F97 &7 )

-t ordo ® TR : A F1% THREH
CE S

o friem awi: 72T § | ag gw ARd

2

g !

s Few Fea (o) 3w oS
T &, AT AT FA

sit fads awt ¢ srgeer & faa
TV, THAT ALY &, TFA ([0 TYo Ao § |
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SHRI I. K. GUJRAL: I think the
hon’ble Member is mixing up two
things, I might say that giving loans
to the news agencies for their effec-
tive functioning does not involve any
interference of the Government.
And for his information I may say
so that all the news agencies that
are functioning in the country in
one form or the other are getting
money. But it is not to interfere or
control them but to let them func-
tion. If he says that some news
agency should be discriminated
against, then it will be difficult,

sy faism @At § wEATT Wy o
F1 5T TR & [T ST 347 Argar
g | AfT & nF v a7 (7337 FIA1 Jrgar
g 5 o wifedi & s =T ar &,
FT I9F FT4 GAAT FT ACE W ST
fearsraT g | gHatg F AT FIAHTE
F UL AT TH(F TIAT & AT 7 qg a07
Aa & T Fwas Ja ad g 5 gaw
TNTE FLFTT & FOL Aar qzar g 1 frea
AT AT T T & FI AT S375 AT, AT
39 997 Tg( a1 fF 09 g7 F2 0F (A
UTRT TEF ATAT g TS AL GAL
FAT F f@ATh T FT WY & AR @G-
qYg & qUTATT TALFL G 2 | 3] FREATL
TSR & S qFF qA AT IART AATAFT
wHTT 74T | 29 9% ¥ 39 oAl 7 U
Taq &9 f&ar T a8 999 w1 999
2 fF 919 § 39 qRg T AT ATl FOTHT

T F ATTH HAATT AT SN FT AT

grHivg &% | ‘

g9 TW ard & @Il grr fR oImY
15 o oo 2 fgs ST K g1, I
IAHT FA gATAT Z1F qE A gl <@,
7z fAower =7 ¥ AR AGET F AR
g3 @il FT FATT AT 75, AT ER ag)
T gl | T TH A T AT ALY R,
fr g fafraa sr & agr @i afar g fogw
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qIg FT ST USET B, ST TR 987 FT
AT FLAT 8, TAT T & FLAT &, W
frroaey 78Y 8, 92 UF TAT FH FLAT §

gl WFR 4Aq, fTed fadi da
ST mreArEAr g% A1, SEF @iy F war S
T & AR AT FE | K 0T fF ws
FqEY 2, 1 37 397§ FA-FA Frgfadrs
+ fag ar w9 w9 Gy fagg a1 &
fagg fel T fFr 9% § g9 F3
Tgd g1 SAT 3T FAT A ALY G F 43
frdzs w1 F@ar g 5 <0 uae 7 oF 48
qrar &, fad 37 Fifae 1 s7aF wfaw
fad & 1 a1 & 7g wAAT Fgan g 5 0¥
garaeTat & fasg #1% Fdad #9
# A TAA Z DA 1 39 qI9 A IEA
Fgl fF 20 a8 & 1 99 & o1 /A
g3 OF TR & TN F HFTT " TG
£ | 30 T g4 | IART €A v A1 Ay
F TXF AFOT FLA & | g7 AAAT §
% 23 9T FT IqMCT 41T & F§ AW
AL ZT | IIEw & fAg qegd wT Ay
fgzzq g@IR Y, 398 NaT F AT I¥,
g % a9t @ frad 1 g garcar
faer AT &, fadT a2 A0 T 73 AN
AT T AR & | ACRT 7 374 a7 fAdaq
FAT FEAT § % zad w7rem, g3 wfy
gid T Wt 39 wEaR A} 99 & favg
G TE AT AR A 79 FTAMR qR I
AT o faad & 97 T wWr g

W A ud W 9 93 fAar
gt & B fodt sz ar et qad anfi
% faeg 3@ %8 1 A1 ALY FEY AAY
qifgd, AT &9 @ & T FAT 9T
2 o 4o @ TR F 99 §, S g e
# fgars TaT F#F @ &) ‘

M Ao Fo AAUF : AT HI9
g FA &1 9% 7L W@ L
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SHRI NIRANJAN VARMA:
“Where, on receipt of a complaint
made to it or otherwise, the Coun-
cil has reason to believe that a news-
paper has offended against the
standards of journalistic ethics or
public taste, or that an editor or a
working journalist has committed
any professional misconduct or a
breach of the code of journalistic

ethics, the Council may, after giving
the newspaper, the editor, or jour-
nalist concerned an opportunity of
being heard, hold an inquiry.”

N IR Y fag & I 98 F
2, 39T &1 IR HT A1 & | IEdT 7 ST
ggw @t a8 & T S& 94 «tfaa & sfa
sqroF wfawe A7 § 1 9 gqg T F
ag fHagT T Jgdr g fF oS 7 e
BlE TG &, AT aTAT T THIT F7
UIZIAT FLd @0 § A9y IU FT gFAr
FY g g4 & | T qEMEATOS TF §
ST HAAA FT OAEAT TFT E AR A
quTATOd @4 § S 3w 7 wiard fyaz
GAT & | I a9 & FATAqd; & oy
afead st gara fad a7 g § aria
ANE | W AW F qAEAET A s
MAfFaT Fwrz A gfeaq aq F]g &
T} ¥ 99 faFq wg & T e W)
A ST ITATAT TAT &, I FT HIATCIAT
¥ IT |ATARAAT FT TR TG | GAT
g7 g % 79 fagq 9 g #1 ag
gfEr @At Smfer W 1 gEETHE
Sq wifaw &1 WA F fHeg w9 wF
g, IF%r 9@ AFT & fag dww ad,
ZUAT & AT TW W T AR FG@ &
fraq o =t wwar A g & qw Ay
gau qg=Ear & fowd W F gweasrfyw
TG KATT 8, (TAF 797 qraTs famom
IO BT Bl T THTANOST T 47 w5
®1 ST ot S S w1 A I o7 oy
TE AT W 2
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st Mewr et () - Sv aweEs
wERg, § %@ fa@ @ Qg F@r g
AT qEE FW gL AT §ENR
¥ @ T FET A-AT § | TG SF
¢ T s #\faw a7 o g, @few fom ag
F 39 3 {99 FH F G §, 941 5 Ay
ZuT ST 7w qroer § w2 5 o gan
WA F9 59 AW, TH ANEATTA GAFT
AFNEIIE W39 ST @ &, WIW (4918
HAT 1@ &, FHAE HAT @ § HIT ga
AW AT THTAT FI &, Al TF TG F Al
AT @T § AT Y § 98 27 & fAq fgaw=
a8t 2 1 afs wreqg ATE YW gAR W H
g sar T o e S F R AR faw
F I T I2IT T e &7, Al TWAR
FT WISH § W F qgT @IS AT AT
X THFT AT T8 AT FF AT HISH
T T2 HIT FITACA T g SIS AT
1T T FgH AT | gUf @ aE@ W |
7@ fa7 & 37 %7 9L § | S AR 39
T Y AT HEA g, AW BT ASHIT AT
ATAIT BT g, % (¢ 39 9€ Hifaq
§ JATIOT JAT T & &7 AFEAT g | oY
AR qregwTea’ St  Fgl f5 59 a@ 7
ard AT o AT & WX BIE BIZ HGAT
ff Aigd § fF s oam w1 osEw A
FAT AT AifgT AT OF 930 F F5 fgw
F1 gAY IRA &1 % fagr AT Afgd =@
qTE FT FISH AT 99 7 J 37 F1 @Aq
§aT g1 9T MR IA F AEEAT FY A
gAY qaT g1 Jrr | 3w fadgaw 7 wew
A1 5fe3¥7 forar gon &, <8 9@ 9T AR
FE B FEAEFAT § |

o+ gqT ST § oF get Ay fAae
F gada frar st 395 fau qarfea a8
a1 | I o Yo ATSo A 1T FET |
A & 374 A3 Fear AAT g R fodto
HTEo 1% gL ooty 73y § | foadr
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T AW CAHIT § § T TCHICHT GAAL
gfare & wIfe 3 § AR 9oF a=
F ®YAT FAT &1 T TATHAT /74T FT AHT
AE & | Sva A% AR TRl (AT ®
afe® 1 3 FAT FAT § IqF GT H Ig
HIATAT TIT {9qT0 AR 9 To Yo HTFo
&l, @l o WTEo g, WIRATT AT §1
YT ar {6 frgeana wataT g1 | afFET
g afma AT gEO e AR A T T
fergeam # <1 a8 7§ AGAR § T ITEH
WTETE &1 g9 FIT § AT I & U
FTAT F A (qSrhE ® AR, RS
@ & FE G SAET aEArd §79d
& qAT ST SART wlsAfady fRar wad
g (weaww®) R a1 AT S Av AW F
AT q FE Q& [F o &o ATZo, > Tido
yifo W @AER AR fggwm
HRIAT, ¥ 99 GHT § TAIE Ag! q1d
g afew EaifieT 3T St & &FT *
I AT §, W1 T §IFW & IT% Faq
3§ &g q0F 5

SHRI B. T, KEMPARAJ: Sir, on
2 point of order. What does he mean

by ‘‘Syndicate”? That has to be ex-
punged.

~

St Wewy @t ;o ST FEE O
faga 74 23 fadiwe 39 w0 g )
(gFaaswa) a1 H a8 FF W@ AT

KUMARI SHANTA VASISHT:
The other papers are supporting the
“Indicate” and the C.P.IL

SHICE IS fadisz  qfs7sw
fames w9 § foras weusr = fastermor
st -

SHRI A. D. MANI: “Syndicate” is
a private limited company or a pub-
lic limited company?

FA wiar afmes @ g6wE FA
AN U S
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SHRI KRISHAN KANT: Sir, there
is no “Indicate”. We are the Cong-
ress.

SHRI B. T. KEMPARAJ: Sir, the
hon. Member is making a reference
to a thing which is not there in the
Bill that is before the House. Let
him explain what he means by
“Syndicate”, ,

SHRI SHEEL. BHADRA YAJEE
I am explaining the Press Council
Bill,

THE VICE-CHAIRMAN

(SHRI
AKBAR ALI KHAN): Mr,

Yajee,

you betfter confine yourself to the
provisions of the Bill.
SHRI B, T. KEMPARAJ: What

does he mean by that? Is it a joint
stock company?

[At this stage, some hon. Members
stood up.]

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Please sit
down. When a Member is speaking,
others should not stand up unless
they take my permission.

SHRI B. T, KEMPARAJ: Sir,
want a ruling on this.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I have heard
you and I have given instructions
to the Speaker kindly to avoid poli-
tics and not to use such words...

(Interruptions)

Y wiwwE an qEH  FAEA,
zawr s w7 faar s, zafoc &
s 3w BT ) 97 AwemE F oA
g 4T q¥H, Fg A9 A &, MR aw
oY mraq F AT E |

Aigaz g @R za Aw@
WIEH W% GF AF A G | WL AAA
S gt WM 3T 3 A WER AT 94,
FYTH WEF U4 AT AT F | GR Saw
ST R T A grrE B wR A Ao

f
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[ st viewg awit ]

FH F e o wman & 0 oW gfem
FIUG FAE | AL qHAATHE § §F FJOGL
wEE A g, gaE e § v faah
RGeS0 § IqF1 UEaw fHar
HF | qALGFTT K ATH I TFLT TC
qegErey S d@ffw gArR s #
uw qfgar saw 7wy o foegiv i o
F el H A GFATH FE A A0 9,
ST I & FIY I G T IH q9
&I AT FT fa@T, AR AT FT 4
faearar <8 war & saer fewaa fergeama
# freay § | fergeam FY wwAT F oA
&1, fergea™ &1 ool T 99 @A, sAAT
wrew & foadt fady 3w & =€f & 1 dwd
F S dew B, g Wifew 9 &
WreH g, ATF qIeA @1 W7 I« g, g7«
A A AT &, WA g qE W
7 fergeam & faw asT @awA® & | /9
g FG FIAT AT FI GATE E, FGT T
St &t F7T 8 FF 37 T TR AT FIA-
T ZIAT ATMEY, 30 <G F7 ATA ZHT
Arfew ALY AT fgrgraTd F¥ TFAT, AGSAT
I ATAET @A | TT JAT4AT 1 AETS
& AR O, AFETAEAT & A7 93 fggram
FT T AT | TF WL F fAw Jewm
% fou qraw fro qg @=d § 9y Amus
@y & AX gy oATIT AT F AT qMOH
TN GTET A AFT AT | 39 6 F7 3T
& & Arfgw | 2 JmEr w7 U @
fau g Fifaw 1 FrEaT 897 )

# well WgET ¥ qL@rd FEA, 59
Fifaer ar ofF &1 fF 9 A oS g
o &0 Ao §, o o Ao 3, fergea™
AT §, TR FZ AT q@F A€ uF
FIIRAA AT A0fgy | & #1247 § £ <1
frqram &1 wrar 2, feelt AT Ar A
AR AT M S TR F1 AR TR
FAARWA FAFT ATEC | FILNAA I
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FT ITH! AT AT | H9Y SqTRT HIfEww
T F AMGY 6 18 S ooy gy ar
FATETCGE AT I9F [ONfAH §, qE AT
s fawe fan, 99 Wy Fw fa,
T fear qar w81 1 9w uawy # waE
34 § S8 ww femme-feae ot «iferg,
FgT HIE Giger al T8r g1 @r g, ST
frafeaat #1 7 3@ F1 AEWFAT § |
# 7S QAfEIT I FoAT FIA 1 AT T
FL G §, T FIGIAT qA13G, FITI-
[ FA F AT &7 Ff@ow g
FIF Y GHMETE TS GEAETT HT
Ffgar g T aa 1 afor gy Fiad,
q g A% W@ | &

’

st Qo Fo AfW : g% - TR
FIERAA FY TG T9MT 9T8d & |
ot Wawg ars W AN g

FORTE F9 568 gIw & § 51
BT TU-GY FY {3 7 g1 1 W STEA
AEY B, FAY F AW AAWT g I
g

st go o wfur ATHA w11
HIT T7 |

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): No cross-talk,
Mr, Mani, You are a senior Member.,

SHRI A. D. MANI: I am sorry,
Sir, I appologise. .
St WAAT AT ZATY qraraTey
St 7 #gr 5 399 AT 7 sgaear g
fog awg #1 god & S99 IET g9W W
Zfgy fFg a<g A FIT FA A, 9
& gaidae fseam & &1, #r Ffears
AT g | T9H gAY FgT A #FT
& & 7 star Ifaa awads, st q@wrd
® A wrey § 4y afEaas wv FAT
zafqg AR &1 AHATT St gar @
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7€ &, et 1 A ST A1 S qfawiT
feam war & fF o TSTENT ¥ &1 9T AT
ANHANT F g1 JAHT FITIT AT AR |

uF 4 f&T & 7 g ¥ fqagq
Far g o Sedt § sedt &1 g9 estfeaat
g ITET TH T Sq a9 AMfEY
AT I8 fg 98a § & Tog W WATH
FAM AMEE | 9% q19 & S fegrgrea
F1 UHRAT FT, AATET &1 JrgA FT Ffare
FY, T0 @ & T FT IJqH FAL K
€S FT WY A¥ AT ATMGW | 37 WeRkT A
gy 7 R 39 fadas A ris FT g |

st s qwy ¢ wedT S § ger o1
F9 @ 0T F g

Notes regarding guidelines fram-
ed by the Press Council of India—

s i 3(T)

All editorial comments and
other expressions of opinion, whe-
ther through articles, letters to
the editor. or in any other form,
should be restrained and free from
scurrilous attacks against leaders
and communities and there should
be no incitement to violence.

q 28 9% T Q@roav |

SHRI BANKA BEHARY DAS:
Mr. Vice-Chairman, Sir, we should
all thank the honourable Shri Ganga
Sharan Sinha who for the first time
drew the attention of the House to
the mismanagement and corruption
that is going on in the Press Coun-
cil. This enabled the Rajya Sabha
to take up the matter as a result of
which an Advisory Committee was
set up consisting of Members of
Parliament of both the Houses, and
because of that Committee we have
got this amending Bill before us. I
am very happy and I support entlpe-
ly the different clauses in the Bill,
particularly, the clause on the con-
stitution
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the provision for having a Nominat-
ing Committee which will be autho-
rised to nominate the chairman and
members of the Council. In this con-
nection, I want to draw the atten-
tion of the House that nothing speci-
fic has been mentioned in the Bill
about the nomination of working
journalists, I mean, those 13 persons,
Out of them six will be definitely
editors who should be working jour-
nalists. I hope they would not be
lake journalists who sometimes man-
age themselves to be editors of diffe-
rent newspapers—the idea is that
they should be bona fide journalists.
I want to mention gbout other jour-
nalists. It should not be confined

only to one association, because,
after all, the object of the Press
Council -is to uphold the ethical

standards of Indian journalism to
promote it, and that cannot be done
only through trade union organisa-
tions. Had it been a question of a
wage board or something like that,
I would have advised the Govern-
ment that they should have the re-
presentatives of only such bodies who
represent the economic interests of
the journalists. Here it is a question
of promoting the standards of jour-
nalism. I would say that instead of
confining it to one organisation, you
should keep it open to others also
including the Press Association of
New Delhi because, you know, the
Press Association of New Delhi does
not consist of only journalists who
represent Delhi press, but journalists
representing the entire country and
they also cover Parliament. I will
not go into those aspects now. But
I have one fundamental objection. I
want to draw the attention of the
hon. Minister to the fact that the ob-
ject of this Bill is to preserve the
freedom of the press and maintain
and improve the standards of news-
papers, Can you preserve the free-
dom of the press and maintain and
improve the standards of newspapers
as long as the Press of India func-
tions as it is functioning today? Cap
it be done only through a c_lisciph-
nary machinery by censuring th_e
journalists or a certain press? Is it

L e “Press Council and | Dot a fact that in most of the West-
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[Shri Banka Behary Das]

ern countries also freedom of the
press in as much valued as it is in
this country? They also have their
respective Press Councils to regulate
the standards of journalism. But
what has been the experience of the
press in those countries? At the out-
set I would say that unless the Press
of India is, to a certain extent, libe-
rated, liberated not only from the
clutches oi the big business, but
also from the clutches of the Gov-
ernment, the freedom of the press
cannot be preserved nor can the
standards be mmproved. In this con-
nection I want to say that we do not
want a press which 1s a combine
press or a concubine press because
we know where there 1s a monopoly
press or where there is Govern-
inental influence on the press either
through advertisements or through
financial assistance or through other
means, the freedom of the press
will be jeopardized and it will gra-
dually deteriorate into a  position
which in the journalistic world is
called a concubine press.

Mr. Vice-Chairman, therefore I
want to give some suggestions today.
If we examine this Press Council
(Amendmentj Bill, we will find that
in the earlier Bill also we had a
provision for making a study about
the trend towards the development
of monopo.y or concentration of
ownership. That provision wag there.
But what was the result of it? When
we made this demand in this House,
the Minister gave the assurance that
the Press Council had been entrust-
ed with the job of looking into the
matter and giving a report. But I
think it is already two years and no
report has come to us about the
trend that has developed in the
field of press in this country in the
direction of concentration of owner-
ship. So I feel that unless that basic
aspect is attacked in this country. it
is no use talking of the freedom of
the press or of maintaining or im-
proving the standards of the news-
papers in this country through a
Press Council. So thst is much more
important, There I will refer to the
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recommendations of the Press Com-
mission, Of course some of the re-
commendations have become out of
date and the necessity has arisen for
having a fresh Press Commission to
{ook 1nlo the matter and study par-
ticularly the trend as far as the
monopolistic growth of the press is
concerned, One thing here is very
clear that you cannot manage it or
regulate it through the Press Coun-
c1l because according to the Report
ot the Registrar it is found that the
combined ownership of dailies own-
ed by first 10 common ownership
units accounted for 48.2 per cent, oi
the total circulation. That means
only 10 concubine press units in the
country control 50 per cent. of the
circulation of the country. So is it
not a fact that these 10 combines or
concubines control virtually the pub-
lic opinion of the country? The
more interesting thing is that the
dailies numbering 48 owned by com-
mon ownership units and located in
metropolitan cities like Madras, Cal-
cutta, Bombay and Delhi have 95.2
per cent. of the total circulation of
all the metropolitan dailies. That
means only 48 newspapers which
belong to chain-group newspapers
and function in 4 metropolitan cities
control the readership to the extent
of 95.2 per cent. That means you
can say that they control the public
opinion of those four metropolitan
cities.

SHRI M. N. KAUL (Nominated):
That assumes that everybody reads

the leading articles.

SHRI BANKA BEHARY DAS: It
1s not a question of reading articles
only. I think you are a regular
reader of the newspapers. If you
look at the headlines and the way
the news is flashed in the news-
papers, you will find it is done in a
very tendentious manner in this
country. I am not saying that in
other countries it is not being done:
it is done in other countries also
But if we are very much interested
in the democratic functioning of the
vress then it is absolutely necessary
that our public opinion should be to
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a certain extent free from this mono-
polistic control, So I think the Press
Council should first address itself to
this task, how to free the Indian
press from this monopolistic control.

One important thing that has been
done by this Committee and which
has been incorporated in the Bill,
for which I am very grateful to
them, is about enquiring into foreign
assistance to the Indian newspapers
and news agencies. Up till now news
agencies were not under the scope
of the Press Council; now they have
been brought in and that is very
good. But I want to say here that
some of the news agencies in this
country are being patronised by the
Governments of East-European coun-
tries and some by the Governments
of Western countries. I am not going
into the question of the PTI or the
UNI which have commercial arrange-
ments with free news agencies in
the Western countries, I would like
to give one example here of ‘Sama-
char Bharati' because I was very
much interested in the growth of
this vernacular news agency. Every-
body wants that it should grow
even now, we want that it should
grow. But what has happened? Sir,
the 3 news agencies—ADN, CETKA
and TANYUG—which are govern-
mental agencies of Eastern Europe
are giving free news service to the
‘Samachar Bharati’ and also they
pay some charges for the use of the
teleprinters that are being used
here for the dissemination of news.
I want the growth of these news
agencies because I want some com-
petition among these news agencies
but I cannot agree that some news
agencies which are obliged to
foreign countries and their Govern-
ments will be allowed to function
in this country. Thereby to a certa@n
extent the standard of journalism in
this country will suffer.

Well, here T am not going into all
the aspects of the question, because
Mr Gujral very well knows how the
employees are being punished and
harassed and how the Wage Board
Awards are being violated. Though
we want these news agencies to
grow, it does not mean that they
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would be allowed to wviolate the
Wage Board Awards and harass their
employees. Sir, by coming into col-
laboration with foreign agencies.

Again there is another type of cor-
ruption with regard to foreign ad-
vertising because some of the news-
papers in this country are getting
enough of foreign aavertising irom
other countries at a price which is
much more than the normal price
which prevails in India. So I would
rather suggest that the Press Coun-
cil also should look into this_aspect.
If some formula is evolved that
foreign concerns want to advertise
in this country, we have no objec-
tion to it but there must be some
formula, there must be some agency
through which it should be diverted.
Otherwise that foreign money which
is playing havoc in the political field
and also in journalism will create
a condition in which the freedom of
the country will be jeopardised. Mr,
Vice-Chairman, here I want that the
other aspect of assistance should be
seriously considered and studied by
the Pr:ss Council so that our Indian
press is free from those foreign in-
fluences. In this connection I want
to draw the attention of the Minis-
te- to the constitution and the func-
tioning of these news agencies. You
tnow that the Press Commission
some time back stated that the com-
position or the formation of the PTI
and other institutions should be
changed, but up till now nothing
has been done and the Government
has always conveniently evaded that
task by saying that that task or that
recommendation was addressed not
to the Government but to the share-
holders of the PTI or other news
agencies.

SHRI I. K. GUJRAL: Mr. Mani
said it, I did not say it.

SHRI BANKA BEHARY DAS:
Mr. Mani has said it because he be-
longs to that type of press which
does not believe in freedom as we
do But now it is high time that be-
cause we have got 3 or 4 news agen-
cies in this country, some sort of
studv about the structure of these
news agencies should be gone into.
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I think the Government can either
entrust this to the Press Council or
to the new Press Commission whieh
[ have demanded to be set up, These
aspects should be seriously consider-
ed by them so that the news agen-
cles in this country function in a
very impartial way and the interests
of the workers and the journalists
are properly safeguarded, Also, Sir,
news agencies like the PTI should
be persuaded to bring some repre-
sentatives of the employees on the
Board of Directors.

In this House, whea he was in-
charge of Communications also, I
drew the attention of the Minister
when he expressed regret on behalf of
the Government about censuring the
press telegrams in an unauthorised
and illegal way when there was a
communal fension in Cuttack. I am
happy the Government retraced its
steps and expressed its regret and
sent a circular throughout India that
the press should not have been
treated in that way by the Tele-
graphs Department, but I read three
months back that in Jamshedpur
one of the journalists of Patna daily
was prosecuted for sending a tele-
gram to his paper at Patna. I raised
this question in the Postal Advisory
Committee and 1 asked: How can
the police, on the authority of the
Postal Department, prosecute after
that circular, a journalist in Jam-
shedpur because he sent a particu-
lar news to g Patna paper? 1 was
astonished to know that in the Press
Council the Minister had to say:
‘We have not lodged any complaint
before the police’. I do not know
what is the collusion between the
lozal officers at some places and the
magistracy or the police so that per-
sons, without the knowledge or com-
plaint from the Postal Department,
journalists can be prosecuted undev
the Telegraph Law. I think the Mi-
nister should immediately impress on
the Postal Department which has
been promised a long time ago so
that the Telegraph Law is changed
so that the journalists at different
places are not unnecessarily harass-
ed and punished because of such
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attitude of some officers because of
the antequated law that is prevailing
for the last century.

Then about the immunity of the
press from the scope of the legisla-
tion in this country, because though
the Indian Editors’ Conference and
the Working Journalists Federation
have agitated in this country that
the papers and the journalists should
absolutely enjoy immunity when
they cover the proceedings of the
various assemblies in this country,
though the Parliament has passed
the law about 12 years back, I am
sorry to say that till now, barring
3 assemblies 1 the country, no
State has passed any law to provide
mmunity to the journalists when
they cover the proceedings of the
legislatures of those States. Abso-
lutely it impinges on the freedom
of the press because when they
faithfully report some scandalous
statements or some disparaging
statements made in the assemblies
which conform to parhiamentary
procedure of that assembly but the
press and the journalists can be
punished under the law, I was the
first person in Orissg to bring such
a non-official measure and Orissa
was the first State which passed
that measure, Next was the Maha-
rashtra State but I am sorry that
till now other States have not pass-
ed such measures. The Government,
particularly in this Ministry, if it is
interested in seeing that the interest
of the journalist and the press is
protected and they are free to faith-
fully report the proceedings of the
legislatures of this country, should
impress on the States to pass such
a law so that the Indian press also
can function independently to a cer-
tain extent without incurring the
displeasure of the Parliament or the
Assembly whenever they also cover
faithfully the proceedings of the
Assemblies,

With these words I thank the
Committee that produced this report
on the basis of which this measure
has come and I am also happy that
this has come and I hope that both
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the Houses will pass it early and’
it will not take six months—till Sep-'
tember—for the constitution of the,
Press Council because when the last
amendment came and we objected
to the March deadline, the Minister
assured us that he would see that
it was not extended but that assur-
ance was like all other assurances of
the Government that we have seen.
I think Mr. Gujral will see that Sep-
tember will not be September only
for this Council to be born but it
can be born earlier also, after both
the Houses pass this measure,

SHRI A. D, MANI: I welcome this

{3 MARCH,

Bill which in my opinion, will
strengthen the functioning of the
Press Council. I have suggested a
number of amendments which will
strengthen the hands of the Press
Council in dealing with the various
matters coming beforeit. I would re-
fer to an observation by Mr. Gujral
that the Press Council has functioned
satisfactorily. As a newspaper man
of 40 years’ standing and as an edi-
tor of 34 years’ standing, I would
say that unfortunately the Press
Council has not made any impres-
sion on the journalistic profession.
I understand that the total money
spend on the Council is of the order
of Rs, 3 lakhs per year. This is not
much but as Mr. Parthasarathy
pointed out, in spite of the existence
of the Council there is a good deal
of regional propaganda going on in
all parts of the country, I feel that
the Press Council should have taken
the initiative in sending a team to
Ahmedabad when riots were in pro-
gress in order to moderate the writ-
ings in the press which undoubtedly
influenced the situation there. It is
not the duty of the Press Council
to sit like the Supreme Court, in
Delhi. They ought to take the initia-
tive in sending teams whenever
riotous or disorderly disturbances
take bplace in the various parts of
the country. My friend Mr, Dharia re-
ferred to the question of the forma-
tion of trusts. My newspaper is man-
aged by a trust. Nobody has given
me an order for the past 34 years, 1
have been perhaps one of the most
independent editors as far as the
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freedom of press is concerned. I have
decided the poiicy always but un-
fortunately the trust form of man-
agement—and I want Mr. Gujral to
understand this point of view sympa-
thetically—at the moment, on ac-
count of the Income-tax Act, is the
most unsuitable form of management
because Mr, Desai took away that
precious privilege that we had as
newspaper trusts, of Income-tax ex-
emption. In the Bill which was pass-
ed in 1964, he took a way that ex-
emption. Now, the Tribune is sub-
.ect to taxation, so also Samyu
Karnatak. With regard to my own
paper, we have to spend all the
money on charity, not on expansion
of the paper. Unless we do that, we
cannot get the Income-tax exemption,
I would very much like the trust
form of management. Mr, Gujral
wants big papers to be turned into
trusts. I would like him to persuade
the Finance Minister to give back
that exemption that we enjoyed at
that time before the Income-Tax
Bill was passed both the Houses of
Parliament, in the time of Mr,
Desai.

My friend Mr. Das referred to the
question of monopolies. I would say
—and it is a very significant fact—
that in all the cases dealt with by
the Press Council no monopoly
newspaper has figured before the
Press Council. It is the small chaps
in the districts and small towns who
have been hauled up before the Press
Council. By and large, whatever
Mr. Gujral or Mr. Das may think
about the ownership of newspapers—
I may agree with parts of their
opinion—I would like to say that
the big papers of India have set up
a very high standard of performance
which can compare with the perfor-
mance of the best newspapers in_the
world. I have said so in the time of
the Press Commission, Dr, V.KR.V,
Rao is not here. You should not
think in terms of monopoly houses
like the Tatas, the Birlas and Dal-
mias, Mr, S. P. Jain is coming into
the profession. We have to find a
solution for the problem. This Iis,
what I am here for—to find a solu-
tion. If we have to meet the needs
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of an expending literate electorate,
we have to have massive circulation

people to be dependent upon the
bamboo telegram which is Mr, Guj-
ral’s radio and which is radiced to
all parts of the world. We want cir-
culation to develop and circulation-
developing means
more and more capi-
tal investment. I have
been thinking a lot
about this problem,
how to find the money for develop-
ment. It is 6 o’clock now, Sir, Can
I carry on?

THE VICE-CHAIRMAN
AKBAR ALI KHAN): For
minutes if the House agrees.

SHRI A. D, MANI: About ten
minutes, Sir, and I shall finish my
speech,

SHRI KRISHAN KANT: Let him
finish his speech, Sir.

SHRI A. D. MANI: My own,feeling
is this, Sir,—I may even give the
example of a State—that a State
like Rajasthan does not have a good
English newspaper. Similarly, a
State like Madhya Pradesh does not
have a good newspaper because we
want more and more money for
capital investment; we have to in-
vest more capital. And even if wor-
kers’ co-operatives manage news-
papers, there will be the increase
in circulation. There we cannot
think in terms of monopolies on the
lines on which we think of monopo-
lies in the case of commercial orga-
nisations.

6 p, M,

(SHRI
five

Sir, I would like to make one ob-
gservation about the Press Council’s
working and this is necessary for
Mr. Gujral to note, and also my
good and learned friend, Mr. Raja-
gopala Aiyangar, Chairman of the
Press Council. A point was argued
before the Press Council that the
Press Council should not become a
court of law to consider defamation
cases. I want you to refer to page
18 of the latest Report of the Press
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Council. A little paper ‘Hardwar
Darshan’ published some defamatory
matter about someone. That man

in this country, We do not want our - sent a reply. The reply was not pub-

lished in the paper. The paper was
hauled up before the Press Council
and the editor said he was going to
substantiate the allegation. And yet
the editor was censured. I would
like to say this is interference of
the freedom of the press, because [
have been placed in a similar posi-
tion many vears ago, A person was
about to appointed as a High Court
Judge. Our paper published that his
standing is not very high, He
threatened to sue me for defamation.
We consulted an eminent lawyer in
Allahabad and I asked him. If a
man does not settle his petrol bills
at a petrol bunk for the past one
year, can | say his standing is not
high?” He said, “You can prove it
by justification.” Now I do not want
the Press Council to become courts
of law, where defamation cases will
be tried. Sir, the Press Council has
also been ineffective in regard to
Governmental interference with the
freedom of the press. There is the

case of the ‘Malayala Manorama’
cited in the Report of the Press
Council which complained about

Government interference in the com-
munist-governed State of Kerala. The
Press Council expressed deep regret
about what has happened. I would
like the Press Council to be a little
more vigilant in regard to these
matters and conduct enquiries and
publish their findings then and there,
o that we can mobilise public
opinion against Governmental inter-
ference in the freedom of the press.

Sir, a third point I would like to
make is this. T would like to suggest
to Mr. Gujral that please do not in-
volve the Speaker of the Lok Sabha
or the Chairman of the Rajya Sabha
in the nominated committee for the
Press Council. This is one of the
most contentious professions, Last
time, the Chief Justice of India
selected a committee. Allegations
were made also about various per-
sons on the committee. I do not want
to mention those various allegations.
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Outside this chamber the Chairman
of the Rajya Sabha, and outside the
other chamber the Speaker of the
Lok Sabha do not have the parlia-
mentary privilege or immunity. (In-
terruptions). The Pariiamentary
Committee itself has mentioned, and
Mr. Krishan Kant has mentioned
that these two presiding officers re-
fused to be in the panel, Now I
would not like these two persons to
be involved in controversies. We
want to hold our Chairman of the
Rajya Sabha, and the Speaker of
the Lok Sabha in great respect, I
would not even like the Chief Jus-
tice of India to be involved in this
controversy.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You want him
to be involved?

SHRI A. D. MANI: I am coming
to it when it comes to the stage of
amendments.

THE VICE-CHAIRMAN (SHRI
AKBAR ALJ] KHAN): What is the
alternative?

SHRI A. D. MANI: When it comes
to the stage of amendments—I have
given notice of an amendment—I
would like you to take the Chairman
of the University Grants Commis-
sion, for example. He is a person
who has got a public standing, 1
may even mention the Attorney-
General—somebody may object to
it—or the Comptroller and Auditor-
General: these are statutory authori-
ties under the Constitution. But
please do not drag in our Chairman
or the Speaker of the Lok Sabha in
controversies.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): And the Chief
Justice also?

SHRI A. D. MANI: Yes, because
this profession is the most contro~
versial profession in this country,
and other parts of the world.
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Sir, T would like to mention that
one oi the duties of this Press Coun-

i cil—I have given notice of an amend-
ment—is that they must enquire into
the charge made in certain quarters
that ioreign money is being utilised
for running certain newspapers and
periodicals. Now this is a serious
matter because, 1f you will recall,
before the fall of Paris, in the time
ol Hitler, there was an allegation
made against the French press that
some of the newspapers in Paris
were under Nazi control. Now we
do not want foreign influences to
permeate cur Indian press. I feel
that a stage has come, on the basis
of dekates in parliament, on the basis
of questions asked in parliament, for
the Chairman of the Press Council

to initiate an enquiry into this mat-
ter.

Sir, T would like to make one more
point, and I hope Members would
have the patience for a few minutes
more because this is a very impor-
tant  matter, (Interruptions). I
would like to mention here that, if
the Press Council is to function, let
us not look upon it as the Supreme
Court of India for the press. We
have got to work through regional
committees. I was a Member of the
Central Provinces Advisory Commit-
tee during the most difficult years of
the war and was its convener for
about twelve years. I think time has
come for the Press Council to
constitute regional committees and
I would suggest the following steps
immediately, where an experiment
can be carried on in the regional
committees of Gujarat, Bombay, Ben-
gal, Madras. and also Uttar Pradesh
in view of the political turmoil that
is going on...

SHRI KRISHAN KANT: Why not
Madhya Pradesh?

SHRI A. D. MANI: Well, Madhya
Pradesh also; I am prepared to ac-
cept the amendment. Now we would
like these committees to be nominat-
ed by the Press Council, because re-
presentatives of the working journa-
lists are there and becausg the re-
presentatives of the proprietors are
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there, all of them would see to it
that broad-based committees will be
set up, because I feel that with ten
thousand newspapers in India we
cannot maintain discipline, we can-
not maintain high standards of pro-
fession, unless local pressures are
exercised by the people affected by
the wrongful publications in news-
papers. (Time bell rings).

T hope that steps would be taken
by the Press Council to constitute
such regional committees. Sir, I am
very thankful to the Members for
agreeing to sit for a few minutes
more than the allotted time and

e
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allow me to make my observations
on this important Bill. I would like
to make other suggestions when the

amendments are moved and they
come up.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The House

stands adjourned till 11 a.m. tomor-
row,

The House adjourned at
eight minutes past six of the
clock till eleven of the clock
on Wednesday, the 4th
March, 1970.



